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1. ort ft n comme~n "erne t.- (i The e ules ma be called
"Uttara~hand High Co ui Designation of Senior A ocates Rules, 2009".

(ii) These Rules shall come into effect from the date oj"their pu' lication in
the Official Gazett .
2. Eligibility or .gn tio: All Ad ocate vhose nanle appears in the roll
of Advocates main ained by the State Bar Council of Uttarakhand, who ordinarily
reside in Nainital I d in ordinary, lOrmal Olr ,pr etis ~ in the Uttara hand
High Com1, and who 11' to his credit a minimum of ent Yl ars of practice t til"
Bar shall be eligible for being designat d as a nior dvocate
3. of co led f 0 : Propos' 1 tor d 5i...nation (I f an Ad 'ocat as
Senior Advocate shall be sponsoredlintroduc b

J
a J ldge (If the Hi h Cqurt of

Uttarakhand. Ev ry uch proposal hall be acc In an'e by a written consent of
the Advocate sponsoredlintrodu ed along with l~'s b' -d ta COllaining "[he
following particul rs: "

(i) Name in FIll:
(ii) Dat of Birth:
(iii) Ed tcatio al Qualifications:
(iv) D ofE 01 nt s dote:
(v) Practice at the Bar in t nns of years:
(vi) Appro imate nUl Iber of case in whi h h /she ha app ared in the

Uttarak 1 nd High Co lIt and oth r C )urts:
(vii) Approximat numb r of p n ing ca cs in U taraklmnd] igh Court:
(iii) 1 tl r h 1 any offie in th Sa Asso ia ion/B. II COHn il:
(ix) Gross nual1ncome from the profes iot of la III he last five years:
() Whelh r ontribll cd any AJ1icle in any pllblicati n or journal:
(xi) Wh ther judgments in which he appeared as a coullsel have been

r ported? 'f so, d tails ther of:

ote: Docum ntary proof i Sl PPOlt of the cont ts co tained n tIe bio-data
shall a1.0 b nc osed. l

I"oee ure fo.. s'g' fo
(i) Th proposal of t le Judge or' UUan kh I Hi'l COlllt as

mentioned in II 3. shall be pia ed by the Regi trar Gen ra before the
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Chief JUSl~'. I 0 may, in tum, place it f . consid "ration
Co Irt,

U')
con erat lot
lfthe prop s
a Senior Ad c

(iii) 1 il a co 'ding its co sid r t 'on, t ful ('ourt '1 II be gui ed
b the 01 . of he A vocate con d posses:.ing the 'equisites as
stipulat d in sub-s ction (2) 0 cion 16 of th dvocates Act, 1961 viz,
wh th r the Advocate concemed is deserving of the di tinction of being
d signated as S nior Advocate by virtu of I is abilit) I standing at the Bar
or special knowle ge of/or experience in la .

(iv) Endea our hall be made in thl; Full C m1 to decid upon the
proposal b consensus, If, howe r, cons nsus lid s I)r ails, t e proposal
shall be decid d on t ba is of majorit vot s of tl e JuJges '0 tituting the
Full Court.

(v) Upo 1 the decisio having be ,n taken y th
d signa e Ie oncerne Advocate as a nior A VI )cate th gis rar
General shal issue a otification to this effect i the prof o1111 U app nded
h r 'th,

r d' " : A Senior
'idions as may be in

Provide , ho vel', it more than one A vocat have b n designated
s Senior Advoc s in 1 e sam me ting, sep rat Notific tions shaH bl:

issued with r sp to all individu Is so designat d.
(vi) Copie of he 0 ification lall be ent b th Regi try to the

following:
a) Registrar General! Secretary eneral, l preme Court of fndia.

(b) Bar Council of India,
( ) Bar Co 111 ilofUttarakhand.
(d) g's\rar Gener Is of all he Ig Cour s i

5. I cor 0
d signations as well as

egistrar General,
6. strictio s p t
Advocate, ft r esigt ation, shall be
vogu or pre crib d from time to t'm .
7. a . g: 1 y can s il g for d signati 11 as S,~nior A Ivocate shall
disqua ify the n m cat or bing so d sig te.
8. evi: (i) If a er being designat d a a Senio Advo,'ate, it is report d by
a Judg of th COl rt or is oth rwis brOl ght t th otic )f th Comt that by
virtue of his onduct nd b haviour, ith r illSi or outsicl the Court he ha~
forfeited thi privile e/ di tinction conferr d upon him b the Court, the matter
may be pI ed before t Ie Chi f J lstic or being, in turn, placed betore the Full
COUlt for consideration of withdrawal/c ncel1ati n of the de:.ignatIOn a a Senior
Advoca e.

(ii) The ~ull Co lit hall a ord its ,eriolls onf~id\.;ration. ither based
upon a report a er an enquiry to.be con lICt. in 1 i b h If, ,n' upon pcording its
own satisfaction as to wh th r he pri il ge of signatio 1 Ill' Y be w thdrawn or
not. End avour shall be made to arriv at a d ision by COl ensus an 1 f this is nol
possibl , by majority vot s of th Judg s con tituting th Fld) Court. If the Full
Court cide to wi hdraw/canc I the d igl ation, a N tlfi ati,)ll to this efTect hall
be issued b t le Registrar G leral and published in th Sat lllanner as in Rule 4.
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Dated:

By Vil1u of th ower sting in the High Court of Uttarakhand ne! r S tion 16 (2) of
the ocate Act, 19 1 nd ba ed upon the decision of the Hon'ble Hiph COUIt ofUttarakhand
taken in its meeting held on , Mr./Ms is hereb) designate as a Senior
Advocate in terms of Section 16 (2) of the Advocates ct, 1961 with i,mn~ediateeffe 1.

c.aSTRAR GENERAL
I

By order of/the Court

o. 3/;<,(9 / 1- -1/ d in.A /2009
Copy forwarded for i for a ion and necessary a

SdJ-
o a indra Jv1aithani)
Regist rar eneral.

Da ed: ugust 4, 2009
to:

A'~R' -SSlstant eglstrar.
dmin. A

1. P.P.S. to Hon'ble th Chief Justice
2. P.S./ P.A. to HOll'ble Judges of the Court with lh requeA to place the

notification for His Lordships kind perusal.
3. Secretary cum L.R., Govt. ofUttarakhand, D hradun.
4. All the Registrar of the Court.
S. Joint Registrar of the Court.
6. All the Deputy Registrar of the ourt.
7. Director, Printing & Stationery, Govt. Press, Roork e for publicat 011 of l'he

Notification in the next Gazette ofth Uttarakh nd.
8. All the Assistant R gistrars/ Section Officers.
9. Librarian with the direction that the above amend mel t be incorporated in all

the relevant books immediately.
lO.I/c N.I.C., High COlrrtofUttarakhand, Nainital.
11.Guard file.


